
 

MR. CHAIRMAN:  The following hon. Members associated themselves with the 
Special Mention made by Shri Sandosh Kumar P:   Shri A.A. Rahim (Kerala) and Dr. 
John Brittas (Kerala). 
 

Concern over working conditions of Bank employees in India 
 
DR. V. SIVADASAN (Kerala):  Sir, the banking sector is one of the core sectors and 
lakhs of employees are working in this sector. It has been said that computerization 
and digitalization would reduce the drudgery of work.  But, if we observe the working 
of banks in India, we would find that bank employees have to work for much longer 
hours than what is formally expected of them. They receive no extra payment for this 
overtime work and some of them have to stay back until night. There are a lot of 
instances of burnout and depression due to this mode of work.  Many persons leave 
the job and many employees are suffering from health problems.   

There is an urgent need to rationalize this process.  The restraining of 
employees even after office hours is a practice which should be stopped.  Binding 
and comprehensive guidelines must be issued in this regard so that the work 
atmosphere in the banks of India is made humane and conducive to the health and 
welfare of the employees.  I urge the Government to look into the matter. 

 
Demand of recognition of Sari and Sarna Dharam as Separate Religious Codes 

 
SHRI SAMIRUL ISLAM (West Bengal): Sir, I wish to address an issue 

concerning the indigenous people of West Bengal in today's Session.  Saridharam 
and Sarnadharam are two religious practices of tribal communities, including Santhal, 
Bhumij, Munda, Sadan, Lodha, Sabar, Bhirhoor, etc., and also practiced by a 
section of Kudmi community people.  Practiced by millions of tribal individuals in 
South Bengal and North Bengal districts, these ancient religious traditions have yet to 
receive official recognition.  Despite their millennia-old history, no Government has 
officially acknowledged these religious practices.  On February 17, 2023, the West 
Bengal Legislative Assembly passed a resolution to recognize Saridharam and 
Sarnadharam as distinct religious denominations.  The Government of West Bengal 
communicated this proposal to the Ministry of Home Affairs, Government of India, on 
February 27, 2023.  The Government of India is yet to take action regarding this 
proposal.  The followers of Sari and Sarna Dharam have fundamental right to practice 
their religious beliefs as guaranteed by the Indian Constitution.  Recognition requires a 
survey to identify practitioners, a step yet to be initiated.  Estimates suggest that the 
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number of practitioners runs into the millions.  Tangible steps may be taken by the 
Union Government to designate Saridharma and Sarnadharma as separate religious 
codes on the specific proposal from the Government of West Bengal.  I urge the 
Union Government to initiate the process to recognize both Saridharam and 
Sarnadharam as unique religious codes.  Thank you. 

 
Demand to release funds for National Health Mission for West Bengal 

 
SHRI PRAKASH CHIK BARAIK (West Bengal):  Sir, funds under the National Health 
Mission have become a point of concern in West Bengal.  The State Government has 
allocated a significant amount of Rs. 1,300 crores in the current fiscal year, while the 
Centre’s contribution remains at Rs. 280 crores.  The Union is reportedly yet to 
release around Rs. 826.72 crores earmarked for constructing Suswasthya Kenras, 
health and wellness centres, across Bengal.  
 The Union Government cited non-compliance with specific colour-branding 
guidelines for health and wellness centres.  In West Bengal, Government hospitals 
provide free tests, treatments and medication, and the Swasthya Sathi Health 
Insurance Scheme covers 2.5 crore families, benefiting 45 lakh individuals.  The 
number of medical colleges has significantly increased from 10 in 2011 to 33.   
 With around 11,000 centres benefiting three lakh people daily in Bengal, it is 
crucial for the Central Government to reassess the position, eliminate colour-branding 
requirements, and promptly release essential funds for the National Health Mission.   
 
MR. CHAIRMAN: The hon. Member, Dr. John Brittas (Kerala), associated himself 
with the Special Mention made by the hon. Member, Shri Prakash Chik Baraik. 
 

Concern over employment opportunities in Neyveli Lignite Corporation 
 

SHRI N. CHANDRASEGHARAN (Tamil Nadu):  Neyveli Lignite Corporation is a well-
known Navratna Enterprise that has made significant contributions to the energy 
sector, particularly in lignite production and thermal and renewable energy 
generation.  The company operates in Neyveli, Tamil Nadu, and owes its existence to 
the generous individuals who had provided their land for the development of the 
mines.  Over 25,000 families have contributed through land acquisition, while only 
1,827 persons have received employment within NLCIL.   
 However, recent recruitment practices, such as the selection of graduate 
engineers, have raised concerns about equitable representation.  Only a few 
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